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It hzrs been resolved in the Chief Justice Cdnference. 2015 that

et'fective st.ps be taken up to thst track the rnatter relating to olfences

aqainst \\\,rncit. citirclrcn. ditl'eren.ly abled persofrs, senior citizens,
l

margrnalized sections of the societv ar d prevention of cfrruption cases.

Ther,:lbre. All the District & Sessions Judges lare directed to take

necessary' 5rt:ps for quick .disposal and last track thesd matters and fbr rhe

pulpose Dir,{rict Jutlge may specifo or earmark one or more courts lor

hearing ther,c matters (lvhere more thrn one court is functioning). and also

direct all th,: courts functioning in hir judgeship to decide these matters on

prioriq basis and fast track the rnattels relating ro offences against women.

children. dill'erently abled persons. se rior citizens. rnarginalized sections of

the societr'.

Furthrr. AII the District .ludges are directed to sbnd the consolidated

quarterl\ iti ti:ments ol-pcndenc). institution. disposal and balance of these

rnatters.

Further. All the Special Clourts (prevention of cor.ruption Act cases)

are directed tr) fast track the matters pr ncling under Prevention of Corruption

.\ct.

BY ORDER.

REGISTRAR GENERAL

FileNo. Gerr 'lI/7/2013, f O$J, dated:- i8l08/20t.i

Cop) ibnvarded to the fbllowin;; lbr necessary actiOn:-

l. All the l) l.tr:ct & licssior.rs Judges r', ith a direction to ciiculate the salne to

all Courts functioning in thejudgesi,ip and for Irecessary action.

2. All the Sp,r:cial Judge (Prevention ol Corruption Act C

0lLn.r.ao,, Dated:- ..1.8 D t2015
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